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MR. SPEAKER : You start everything
and then you ask me to bring the House
to order.

SHRI JYOTIRMOY BOSU : Will you
please toll me why it cannot be a privilege
motion? We cannot function like this.
The Prime Minister cannot misuse her
office; she may be the Leader of the
House.

MR. SPEAKER : As Leader of the
House, she can meet you in her room
and discuss so many things. It will be
setting an unhealthy precedent if the
Prime Minister were always to be in the
fear that whatever she is saying in her
room may not come out as a privilege
or some other motion later. I do not
think it is very correct.

Papers to be laid.

12.28 hrs.
PAPERS LAID ON THE
TABLE

NOTIFICATIONS UNDER CUSTOMS ACT,
1962 AND UNDER CENTRAL ExcCISE
RuLes, 1944, INCOME-TAX
(28D AMDT.) RULES,

1972 AND WEALTH
Tax (2ND AMDT.)

RuLkes, 1972

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R, GANESH) : I beg to lay on the
Table—

(1) A copy each of the following Noti-
fications (Hindi and English versions)
under section 159 of the Customs Act,
1962 :—

(i) S.0. 1905 published in Gazette
of India dated the 29th July,
1972 together with an explana-
tory memorandum.

(ii)) G.S.R. 369(E) published in
Gazette of India dated the Ist
August, 1972 together with an
explanatory memorandum.

(iii) G.S.R. 864 published in Gazette
of India dated the 22nd July,
1972 together with an explana-
tory memorandum.

(iv) G.S.R. 902 published in Gazette
of India dated the 29th July,
1972 together with an explana-
tory memorandum,
[Placed in Library. See No.
LT. 3412/72).
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(2) A copy of the Income-tax
(Second Amendment) Rules, 1972 (Hindi
and English versions) published in Noti-
fication No. S.0. 436(E) in Gazette of
India dated the 21st June, 1972, under
section 296 of the Income-tax Act, 1961.
‘[7};§aced in Library, See No. LT 3413/

(3) A copy of the Wealth-tax (Second
Amendment) Rules, 1972 (Hindi and
English versions) published in Notifica-
tion No. S.0. 437 in Gazette of
India dated ‘the 2ISt June, 1972, under
sub-section (4) of saction 46 of the
Wealth-tax Act, 1957, [Placed in
Library. See No, LT 3414/72.]

(4) A copy each of the following Noti-
fications (Hindi and English versions)
issued under the Central Excise Rules,
1944 :—

(i) G.S.R. 335(E) and G.S.R. 335A
(E) published in Gazette of
India dated the 10th July, 1972
together with an explanatory
memorandum.

(i) G.S’R. 347(E) to 358(E) publish-
ed in  Gazette of India dated
the 24th July, 1972 ogether
wg'lb an explanatory memoran-

um.

(iii) G.S.R. 365(E) to 367(E) publish-
ed in Gazette Of India dated
the 29th July, 1972 together
:iﬂ: an explanatory memoran-

um,

[Placed in Library. See No.
LT-3516/72.]

MoONOPOLIES AND RESTRICTIVE TRADE
PRACTICES (SECOND AMENDMENT)
RuLEs, 1972

THE DEPUTY MINISTER IN THE
DEPARTMENT OF COMPANY AF-
FAIRS (SHRI BEDABRATA BA-
RUA): I beg to lay on the Table
a copy of the Manopolies and Restric-
tive Trade Practices (Second Amend-
ment) Rules, 1972 (Hindi and English
versions) published in Notification No.
G.S.R. 748 in Gazette of India dated the
17th June, 1972, under sub-section (3)
of section 67 of the Monopolies and Re-
strictive Trade Practices Act, 1969.
’[7I;lz]zced in Library. See No. LT 3417/

REVIEW AND ANNUAL REPORT OF THE
HINDUSTAN PAPER CORPORATION LTD,
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EPIaced in Library. See No. LT-3418/

Reviews and Annusd Reports lo’fu Indian
Petro-chemicals Corperation X
Lubrizal India Ltd. for 1970-71

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): I beg to lay on the Table
a copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 619A of the Com-
panies Act, 1956 :—

(1) (i) Review by the Government on
the working of the Indian
Petro-chemicals Corporation
Limited for the year 1970-71.

i) Annual Report of the Indian
Petrochemicals Corporation
Limited for the year 1970-71
along with the Audited Ac-
counts and the comments of
the ComptroHer and Auditor
General thereon, [Placed in
library. See No. LT-3419/72.]

(2) (i) Review by the Government on
the working of the Lubrizol
I_’tlxdia Limited for the year 1970-

{ii) Annual Report of the Lubrizol
India Limited, for the year
1970-71 along with the Audited
Accounfd and the comments- of
the Comptroller and Auditor
General thereon.

[Placed in Mbrary. See No.
LT-3420/72.]

SRAVANA 27, 1894 (SAKA)
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SHRI PILOO MODY (Godhra): Sir,
I have to make a submission. I have
given notice of a Calling Attention. I
have submitted to you three times about
it, in addition to writitig a letter. I have
not received even a reply.

MR. SPEAKER : Your Calling Atten-
tion on Morarka Group did come up.

SHRI PILOO MODY : I am referring
to one about the Food Corporation of
India. Apart from tabling it, I have
written to you also and three or four
days are over.

MR. SPEAKER : I have not got it yet.
I will look into that.

12.31 hrs.
BUSINESS ADVISORY
COMMITTEE

FIFTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): 1 beg to present the
Fifteenth Report of the Business Advi-
sory Committee.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAY
BAHADUR): With your permission, Sir,
1 rise to announce that Government
Business during the week commencing
Mondfay, the 21st August, 1972 will con-
sist of :—

(1) Consideration and passing of :
"l}’ez Wild Life (Protection) Bill,
The Victoria Memorial (Amend-
meat) Bill, 1972, as passed by

Rajya Sabha

(2) Consideration of any item of Gov-
ernment Business carried over
from today’s Order Paper.

3) l?xscus_sion on the Resolution seek-
ing disapproval of the Tron and
Steel Company (Taking over of
Managerqent) dinance, 1972
and consideration and passing of
the Iron and Steel Company

aking over of M.
Bill, 1972° O venagement)



